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BEFORE THE

M/S. BHARANI MURUGAN BLUE METAL,
REP. BY ITS MANAGING PARTNER,i
SHryAS MOHAMMED,
s/o. C.K.MOHAMMED,
K.PARAMATHI
NADANDHAIY POST,
ARAVAKURICHI TALUK
KARUR DISTRICT.

M/5. KARPAGA VINAYAGAR BLUE METAL,
REP. BY ITS MANAGING PARTNER"
P.K.PONNUSAMY,
s / o. KARUPPANNA GOUNDE&
sF NO. 972/8, SADAYAMPALAYAM,
PUNNAM VILLAGE,
PUGALUR TALUK,
KARUR DISTRICT.

1 THE DISTRICT COLLECTOR
KARUR DISTRICI
KARUR.

U6

W.P(MD)Nos.31314 & 31315 of 2023

OF MADRAS HIGH COURT
Jurisdiction )

\,.

Twenty Eighth day of December Two Thousand and Twenty Three

PRESENT

Hon'ble Mrs.Justice L. VICTORIA GOWRI

W.P(MD)Nos.3131r4 & 31315 of 2023 PtDLt'*"n

W.M.P(MD)Nos.26 848, 26852, 26856 & 26858 of 2023

... PETITIONER
rN WP(MD)NO.31314 OF 2023

.. PETITIONER
rN WP(MD)NO.31315 OF 2023

Vs

ffig,/ \"6

I I JAt{ 2024

( Special Original

:'cuj*

ab766495
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W.P(MD)Nos.31.31a & 31315 of 2023

2 THE REVENUE DIVISIONAL OFFICER,
KARUR REVENUE DIVISION,
KARUR.

3 THE DEPUTY DIRECTOR
DEPARTMENT OF GEOLOGY AND MINING,

KARUR DISTRICT. ... RESPONDENTS
IN BOTH CASES

PRAYER rN WP(MD)NO.31314 OF 2A23

Writ Petition filed under Article 225 of the Constitution of India praying this
Court to issue a Writ of Certiorarified Mandamus, to call for entire records pertaining
to the impugned show cause notice issued by the 1st Respondent in Na.Ka.No.

87 /Mineral / 2021, dated 15.12.2023 and quash the same and consequently issue a
direction directing the Lst Respondent to dispose of the petitioners statutory appeal

pending on the file of the Lst Respondent within the time limit that may be fixed by
this Honble Court and pass such further or other orders as this Honble Court may
deem fit and proper in the circumstances of the case and thus render iustice.

Prayer in WMP(MD). 26848/ 2023 :

To pass order of stay all further proceedings in pursuant to the impugned show
cause notice issued by the Lst Respondent in Na.Ka.No. 87/Mineral / 2021, dated
15.12.2A23 pending disposal of the writ petition and pass such further or other orders

as this Honble Court may deem fit and proper in the circumstElnces of the case and

thus render justice.

Prayer in WMP(MD).26852/ 2023 :

To pass an order of Interim direction, directing the Lst and 3rd Respondents to
issue Quarry Permit to the petitioner based on the Quarry Lease deed dated
04.03.2022 conunencing from A4.8.2A22 to 03.03.2027 pending disposal of the writ
petition and pass such further or other orders as this Honble Court may deem fit and
proper in the circumstances of the case and thus render justice.
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W.P(MD)Nos.31314 & 31315 of 2023

Prayer in WP(MD). 31315 / 2023 :

Writ Petition filed under Article 226 of the Constitution of India, praying this
Court to issue a Writ of Certiorarified Mandamus, to call for entire records pertaining
to the impugned show cause notice issued by the 1st Respondent in Na.Ka.No.
87 /Mineral / 2021 dated 15.12.2A23 and quash the same and consequently issue a
direction directing the 1st Respondent to dispose of the petitioners statutory appeal
pending on the file of the Lst Respondent within the time limit that may be fixed by
this Honble Court and pass such further or other orders as this Honble Court may
deem fit and proper in the circumstances of the case and thus render justice.

Prayer in WMP(MD).26856/ 2023 :

To pass order of stay all further proceedings in pursuant to the impugned show
cause notice issued by the Lst Respondent in Na.Ka.No. 87/Mineral / 2021, dated
15.12.2023 pending disposal of the writ petition and pass such further or other orders
as this Honble Court may deem fit and proper in the circumstances of the case and
thus render justice.

Prayer in WMP(MD). 26858/ 2023 :

To pass an order of Interim direction, directing the l"st and 3rd Respondents to
issue Quarry Permit to the petitioner based on the existing Supplementary Quarry
Lease Agreement dated 31,.03.2023 under Document No. 2996/2023 granting lease to
the petitioner for a period of L5 months from 04.05.2023 to 03.08.2024 pending
disposal of the writ petition and pass such further or other orders as this Honble
Court may deem fit and proper in the circumstances of the case and thus render
justice.

ORDER : These petitions coming up for orders on this day, upon perusing the
petitions and the affidavit filed in support thereof and upon hearing the arguments of
MR.B.PRASANNA VINOTH, Advocate for the petitioner in both cases and of
MR.P.SUBBARAI, Special Government Pleader on behalf of the Respondents in both
cases, the court made the following order:-

The petitioner-M/s.Bharani Murugan Blue Metal in W.P(MD)No.31314 of

2023 is having valid licence to quarryr commen.i^g from 04.03.2022 to 03.03.2027,
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W.P(MD)Nos.31"314 & 31315 of 2023

which was approved by the third respondent vide proceedings in

Na.Ka.No.240/Mines/202A, dated M.03.2022 and thereafter, quarrying lease deed

was executed by the third respondent.

2.The petitioner-M/ s.Karpaga Vinayaga Blue Metal in W.P(MD)No.31315

of 2023 is having valid licence to quarry corunencing from 04.05.2018 to 03.05.2023

and the same was extended by u supplementary quarry lease agreement dated

31,.03.2023 for the period from A4.05.2023 to 03.08.2024 which was approved by the

first respondent vide proceedings in Na.Ka.N o.11,44/Mines/ 2A17, d,ated 04.05.2018

and thereafter, quarrying lease deed was executed by the third respondent.

3.In the meanwhile, the second respondent levied penalty against the

petitioners vide proceedings, dated 08.06.2023. Challenging the same, the petitioners

preferred statutory appeals under Rule 36-C(1) of the Tamil Nadu Minor Mineral

Concession Rules, 1959 ('TNMMCR, 1959') before the first respondent. However/

without disposing of the said appeals, the impugned show cause notice dated

15.12.2023 came to be passed by the first respondent against the petitioners.

416
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W.P(MD)Nos.31314 & 31315 of 2023

4.Mr.P.Subbxaj,learned Special Government Pleader, takes notice for the

respondents.

S.In view of the above, this Court direct the first respondent to dispose of

the appeals prefemed by the petitioners on or before 18.01..2024.

5.In the meanwhile, there shall be an order of interim stay till the disposal

of the appeals.

T.Further, in the meanwhile, there shall be a direction to the respondents L

and 3 to issue quarry permit to the petitioners based on the quarry lease agreement,

dated 04.03.2022 and based on the existing supplementary quarry lease agreement,

dated 3'1,.03.2023 respectively till the disposal of the appeals.

8.For filing counter, post the matter on22.A1,.2024.

/ Tr{uE coPY /

sd/ -
28/ 12/ 2023

.\ ------;..--

Y latlzaz+
Sub-Assistant Registrar (C.S.ry W #tfW)

Madurai Bench of Madras High Court,
p0. Madurai - 625 023.
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W.P(MD)Nos.31314 & 31315 of 2023

TO
1 THE DISTRICT COLLECTOR
KARUR DISTRICT, KARUR.

2 THE REVENUE DIVISIONAL OFFICER,
KARUR REVENUE DTVISION, KARUR.

3 THE DEPUry DIRECTOR
DEPARTMENT OF GEOLOGY AND MINING, KARUR DISTRICT.

+2. C.C. to B.PRASANNA VINOTH Advocate SR.No.18397
ORDER

IN
W.P(MD)Nos.3131.4 & 31315 of 2023

and
W.M.P(MD)Nos.26848, 26852, 26856 & 26858 of 2023

Date :28 / 1.2/ 2023

RK/DD (04/A1,/2024) 6P / 6C
Madurai Bench of Madras High Court is issuing certified copies in this format from
17 /07 /2023
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